You have not given any material. If
you say that it is a general question
and facts were not placed before the
House, on what basis can 1 allow the
privilege motion? 1t is impossible I
would request you to tell me the de-
iails which would convince me first,
80 that I can allow the privilege issue
to be raised later on if I am convine-
ed. As it stands, it cannot be raised
in this faghion, You should permit
me to go to the next item

To AR NT v 2 &
Vg 1 gF9 AT § FAT O A ®
TR ¥ AR vy A o awr o w=g
HET A A 1 WAT AT AT AT A
oa I Fad ¥ § B omr § Qv
IFA T o7 A AR T AAG w007
W F T o N T wg A faay amm
IFA w0
Mr. Speaker: Again you are Joing

into the merits You convince me
first,

1233 hrs
PAPERS LAID ON THE TABLE

NororicaTions UNDER EssENTIAL Com-
MOUITIES ACT,

The Minister of Comumerce (Shri
Singh): I beg to lay on the
a copy of the following Notifi-
under sub-section (8) of sec-
of the Essential Commodities

i

3
i

11

%.

(1) The Cotton Textiles (Contrsl)
Righth Amendment Order,
1968, published in Notification
No. 5.0, 3086 in Gazette of
India dated the 3ist Decem-
ber, 1866, [Placed in Library,
see No, LT-89/67),

The Cotton Textileg (Contral)
Amendment Order, 1987, pub-
lished in Notification No, 8.0.
77 in Gazette of Indig dated
the 4th January, 1867. [Plac-
ed m Library, see No, LT-90/
67}

(2)

AnNUAL Report or CocHiN RErFneniee
AND GOVERNMENT ReviEW

The Minister of State in the Min-
istry of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): O=
behalf of Shri Asoka Mehta, I beg te
lay on the Table—

(1) A copy of the Annual Report
of the Cochin Refineries Limi-
ted, Ernakulam, for the year
1985 66, along wnth the Audit-
ed Ancunnla and the com-
ments of the Comptroller and
Auditor Generat thereonm,
under sub-section (1) of sec-
tion 19A of the Companies
Act, 1956

(2) Review by the Government
on the working of the above
Company.

{Placed in Library, see No LT-39/
87],

Emercency Risks INSURANLE (Foumm
AmEnpmeNT) Scuemes anp Nororica-
TioNs UNDER CusToms Acrt, CENTRAL
EXCISE AND SALT ACT AND INCOMM-TAX
Acr, =

The Minister of Siate in the Mimis-
try of Finance (Shri K. C, Pant): {
beg to lay on the Table—

(1) A ocopy of the w
Risks {Goods)
{MW}M
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1986, publishied in Natification
No, &O.Iw'! in Gazette of
Ind.l.htnd 24th Decem~

ber, 1968, under sub-section
(8) of section 5 of the Emer-
gency Rusks (Goods) Insur-

ance Act, 1062,
(2) A copy of the Emergency

Risks (Factories) Insurance
(Fourth Amendment) Scheme,
1968, publ shed 1n Notification

No. EID 3908 in Gazette of
India dated the 24th Decem-
ber, 1966, under sub-section

(7) of section 3 of the Emer=-
gency Risks (Factories) In-
gurance Act 1962.

{Placed tn Library, see No LT-88/

L8

{8) A copy each of the following

Notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944.—

(1) The Customs and Central

Excise Duties Export Draw-
bark (General), One hund-
red and eighth Amendment
Rules, 1966, published m
Notification No GSR 1873
In Gazette of Indig dated
the 10th Decrember, 1968
[Placed n Labrary. See No
LT-71/87].

(ii) The Customs and Central

Excise Dut es Export Draw-
back (General), One hund-
red and minth Amendment
Rules, 1966, published 1n
Notificat on No, GSR. 1874
in Gazelte of India dated
the 10th December, 1966

[Pla-ed mn Library See No
LT-27/67],

(i) The Customs ang Central

Excise Duties Export Draw-
back (General), One hund-
red and seventh Amend-
ment Rules, 1966, published
in Notification No. GS.R.
1863 in Gavette of India

dated the 24th December,
1866, [Placed wm Library.
See No. LT-81,07].

(iv) The Customs and Central

Excise Duties Export Draw-
back (General), One hund-
red and tenth Amendment
Rules, 1966, published 1n
Notification No G S.R 1964,
m Gazette of India dated
the 24th December, 1968
[Placed in Library, See No
LT-80/67],

(v) The Customs and Central

Excise Duties Export Draw-
back (General), One hund-
red and eleventh Amend-
ment Rules, 1966, published
in Notification No G.SR.
1965 1n Gazette of India
dated the 24th December,
1966. [Placed wm» Labrary
See No LT-79/67)].

(vi) The Customs ang Central

Excise Duties Export Draw-
back (General), One hund-
red and fourteenth Amend-
ment Rules, 1866, publish-
ed 1n Notification No, GSR.
2000 :n Gazette of India
dated the 31st December,
1866  [Placed n Library,
See No LT-75/67]

(vl1) The Customs and Central

Excise Duties Export Draw-
back (General), One hund-
red and thirteenth Amend-
ment Rules, 1866, publish-
ed 1n Notification No GSR
2001 1n Gazette of India
dated the 31st December,
1966 [Placed m Labrary.
See No LT-74/67)

(wil) The Customs and Centra’

Excise Duties Export Draw-
back (General), One hund-
red and fourteenth Amend-
ment Rules, 1966, publish~
ed in Notification No G SR
2002 in Gazette of India
dated the 31st December,
1968, {[Placed w Libmry,
See No, LT-82/67)
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(ix)

(x)

()

{xn)

{xu)

The Customs and Central
Excise Duties Export Draw-
back (Genersl) First Am-
endment Rules, 1967, pub-
lished in Notification No
G.S.R. 79 in Gazette of India
dated the 21st January,
1967. [Placed in Library.
See No_ LT-45/87)

The Customs and Central
Excise Duties Export Draw-
back (General) Second Am-
endment Rules, 1967, pub-
lished in Notification No
G.SR, B0 1n Gazette of Indta
dated the 21st January, 1867
[Placed n Library, See No
LT-468/6T

The Customs and Central
Excise Duties Fxport Draw-
back (General) Third Am-
endment Rules, 1967, pub-
lished 1n Notification No
GSR 107 in Gazette of
India dated the 28th Janu-
ary, 1967 [Placed in Lab-
rary, See No LT-50/87)

The Customs and Central
Excise Duties Export Draw-
back (General) Fourth Am-
endment Rules, 1967, pub-
lished 1n  Notification No
GSR 108 in Gazette of
India dated the 28th Janu-
ary, 1987 |Placed in Lib-
rary. See No LT-51/671

The Customs and Central
Exeise Dut v~ Export Draw-
back (General) Fifth Am-
endment Rulee, 1067, pub-
lished in Notifiration No,
G.SR, 109 in Gazetle of
India dated the 28th Janu-
ary, 1967. [Placed m Lib-
rary, See No LT-52/67]

The Customs and Central
Excise Duties Export Draw-
back (General) Sixth Am-
endment Rules, 1867, pub-

MARCK 33, 1907

(xv)

(xv1)

(xvn)

(xwviu)

(x1x)

3 Gazette of
India dated the 11th Feb-
ruary, 1887 [Placed in Lib-
rary, See No LT-57/671.

The Cusiomg and Central
Excise Duties Export Draw-
back (General) Eighth Am-
endment Rules, 1967, pub-
lished in Notification No.
GSR ITl in Gazette of
India dated the 11th Feb-
ruary 1967 [(Placed in Lib-
raru, See No LT-58/67]

The Customs and Central
Excise Duties Export Draw-
back (General) Ninth Am-
endment Rules, 1867, pub-
Iished 1n  Notifi ation No,
GSR 234 in Gazette of
Indiz dated the 25th Febru-
ary, 1967 [Placed mm Lib-
rary See No LT-85/67]

The Customs and Central
Excise Duties Export Draw-
back (General) Tenth Am-
endment Rules 1967, pub-
lished in  Notification No
GSR 293 in Gazelie of
India dated the 4th Ma.ch,
1967 [Placed tn Labrary.
See No LT-88/67)

The Customs and Central
Excise Duties Export Draw-
back (General) Eleventh
Amendment Rules, 1967,
published in Notification No.
GSR 294 in Gazette of
India dated the 4th March,
18687, [Placed in Library.
See No, LT-68/67]1.
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(xx) The Customs and Central
Eacige Duties Export Draw-
bick (General) Twelfth
Amendment Rules, 10867,
published in Notification No,
GSR. 208 in QCazette of
India dated the 4th March,
1967, [Placed in Library.
See No, LT-67/67)

(xxi) The Customs and Central
Excise Duties Export Draw-
back (General) Thirteenth
Amendment Rules, 1967,
published in Notification No
GBR. 308 in QGazctte of
India dated the 11th March,
19067, [Placed in Library.
See No. LT-41/87]

{4) A ropy each of the following
Notifications under section 139
of the Customs Act 1962:—

(1) G.B.R. 1842 published n
Gazette of India dated the
3rd  December, 1866
[Placed wn Library, See No
LT-70/67}

(1) G.SR 1872 published 1in
Gazette of India dated the
10th December, 1966
[Placed n Library, See No
LT-77/6T]

(m) G.SR 1897 published 0
Gazette of Indiy dated the
17th December, 1966
{Placed wm Laibrary, Sve No
LT-76/6T

.

(iv) G.SR 1966 published m
Gazette of India dated the
24th December, 1966,
[Placed in Library, See No
LT-78/6T

(v) GSR 1985 published in
Gazette of India dated the
23rg Deeember, 1966
fPlaced in Library, See No
LT-76/871,
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(vi) GS.R. 2003 published is
Gazette of India dated the
st December, 1068
{Placed #n Library. See No.
LT-73/87).

(vii) GSR. 2039 published in
Gazette of India dated the
Sist  December,  1968.
[Placed in Library, See No.
LT-85/67),

(viii) G.S.R. 2040 published im
Gazette of India dated the
Slst December, 1988.
\Piaced in Library, See No.
LT-83/67]

(1x) GS.R. 2041 published In
Gazette of Indig dated the
3let December, 1968.
[P.aced m Library, See No.
LT-84/67]

(ix) G.S.R. 2041 published in
Gazette of India dated the
3lst December, 1968.
{Placed in Library, See No.
LT-43/67),

(x1) GSR 1 pubhisheq 1n
Gazette of India dated the
1st January, 1967.
[Placed in Library, See No.
LT-86/671

(xii) GS.R 81 published in
Gazctie of India dated the
21st January, 1967.
[Placed in Librory, See No.
LT-47/867)

(xm) GSR 82 published
Gazette of Indig dated the
21st January, 1987,
[Placed in Library, See No.
LT-48/87)]

(xiv) GSR 98 published in
Gazette of India dated
the 16th January, 1967.
[Placed in Library, See No
LT-44/67]

(xv) GSR 134 published in
Gazotte of India dated
the 3rd February, 1067
[Placed in Library, See No
LT-54/67).
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(xvi) GSR 172 pﬂhlla!mi in
Gazette of India’dated the
11th February, 1967 [Placed
in Library. See No. LT-
LT-55/67].

(xvil) GSR. 190 published in

Gazette of India dated
the 11th February, 1967.
[P'aced in Library, See No.
LT-60/67],

(xviii) G.S.R. 183 published in
Gazette of India dated
the 13th February, 1867
[P aced in Library, See No.
LT-61/67].

(xix) GSR. 228 published in
Gazetle of India dated
the 18th February, 1967.
[Paced in Library, See No.
LT-63/67].

{(xx) G.SR. 235 published in
Gazelte of India dated
the 25th February, 1967
[P'aced in Library, See No.
LT-64/67].

(xxi) G.SR. 305 published in
Gazette of India dated
the 1lth March, 1967.
[Placed in Library, See No.
LT-45/67].

(xxii) S.0. 873 published in
Gazette of India dated
the 4th February, 1967.
[P.aced in Library, See No.
LT-55/87].

(8) A ropy each of the following
Notifications under section 38
of the Central Sxcise and
Salt Act, 1944:—

(i) The Central Excise (First
Amendment) Rules, 1967,
published in Notification
No. G.S.R. 75 in Gazette of

‘ary, 1961 [Placed in m -
_rary. See No. LT-49/67].

(ii) The C!ntr.l Excise (Second
Amendment) - Rules, 1867,
* publigheq in Notification No,,
GS.R. 288 in Gazettq of
India dated the 4th March
1967. [Placed in Library,
See No. LT-69|67].

(6) A copy each of the following
Notifications under sub-sec-
tion (4) of section 280W of
the Income-Tax Act, 1961:—

(i) The  Annuity  Deposit
Scheme, 1866, published in
Notification No. G.S.R.
2033 in Gazette of India
dated the 30th December,
1866. [Placed in Library.
See No. LT-42/67].

(ii) Notification No, S.0. 514
published in Gazette of India
dated the 8th February,
1967, making certain amend-
ments to the Annuity De-
posit Scheme, 1964, |Placed
in Library, See No. LT-
58/67].

(7) A copy of the Income-tax
(Amendment) Rules, 19867,
published in Notification No.
S.0, 583 in Gazette of India
dated ihe 15th February, 1867,
under section 296 of the In-
come-tax Act, 1961 [Placed
in Library. Hee No, LT-62/
871.

Shri Nambiar (Tiruchirappalli):
Regarding item 7, it seems the Gov-
ernment have decided to end the em-
ergency. Now il is not proper to
come up here again and again and to
take action under the Emergency Risks
(Goods) Insurance Act 1962 and the
Emergency Risks (Factories) Insur-
ance Act, 1962, These Acts concern—
ing the Emergency should be repealed.
Otherwise, it is not proper to. bring
them up here every now and then.

- “Sodia daisd the et Jaou-
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Mr, Speaker: That is a matter of
opinion.

Shri Namblar The emergency has
endad.

Mr. Speaker: Let it be debated
separately, not now.

Shri Nambiar: Let us know what
the hon. Minister has to say about
this

1236 hrs

ALLOCATION OF SEATS

oft aeare fog (3ee)  wsEw
R, [/ WY A1 ¥ar 7 3w Frdw
w0 & W Y aEgfa e §
WY g AT @vg AgATH AR A
wifgg 1+ ¥ fred o @ A W
oo ¥ oF fave & fag @ derfor
7§ g g WK 97 ¥ dox g g §
T ¥ AW "G 44 TF o g
W g a7’ 7 wrw el
§ ware wfz 3w 5 § ok wew
for & 1 o a0% & oF qordy Al
# wmar T @ 9@ e wR fer
baw Foprae # Wwn g o ¥ qgw
@0 ®ATC ¥ domr v Wl wW | a
qdr ware A v fear mar ¢
W ¥ JET W AT 99 W1 6
o @ et | Jeu a% ¥ grd as
wr %fer fawar o af6T agr o q@
ot 7 w1 WMoz A fm @ § @
s for o Wik & o gl WA
¥ dor won wr ¥ ww <@ W
oW DR R e aw A g

against Speaker etc.
ete.

qreft Q¥ g @ A § 1 Tw ey
¢ fe uw ¥ e @ gR AT A
Tt IgOTr A g EwAT | W) ue
N g @ @ & aw & A
W T ¥ dov & fag du gt
s & & wgy @ av av gy A gl
I ¥ §T@T AW AT HE A W
wg & w7 Wi afz $9F F geEmEr
et ga} 7@ & v fag soar qear §
& W q@ g i |
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RE  WRIT PETITION AGAINST
SPEAKER AND MEMBERS OF THR
COMMITTEE OF PRIVILEGES

Mr Speaker: During the last Lok
Sabha, on the 12th August, 1966, Sar-
vashri Tridib Kumar Chaudhu-, and
Madhu Limaye, Members of Parlia-
ment, had raised a question of privi-
lege, clleging, wnier alia, that on the
9th Augu.t, 1966, when they reached
Patna Air Port, the Bihar Police serv-
ed an externment order on them under
the Bihar Maintenance of Publie
Order Act, 1949, directing them to
leave the State of Bihar within one
and half hours, but kept them in vir-
tual arrest and detention in the
V I P Room Patna Air Port,
without any criminal charge and pre-
vented their free movement during the
said one and hat hours period al-
though they were free to move about
mn Bihar without any rest-amt for that
period (1 terms of the externment
order served on them.

On the 18th August, 1968, the House
referred the matter to the Committee
of Privi'eges,

The Committee of Privileges, before
armiving at their conclusions, decided
to examuine among others, Shr1 BN.P
Kumar, Depr‘y Superintendent of
Police, Patna *vho had served the ex-
ternment orders on Sarvashri Tridib



